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X As Per Hon'ble Shri A.B.Gorithi, Memder fAdmn.)
. |
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|
The applicant who %s Serving as”Ward Sahayi

in 14, Air Force Hospital, Hyderabad claims in this OA a
direction to the respondents to glgrant her uni%orm allowa

I i
w

|

The applicant was initially appointed as W

Wik R)e i S

B

2,

Sahayika in 1977{ihe duties perférmed by a WQ}d\Sahayika
. E .

as follows :- | I

s

s LY

(b)
(e}
@)

St L L adm L 211 nn+{nnfq and Chhnainq the
Combing patient's haiﬁ and puttlng*plaits

Feeding patients as and When neCeS%a;y.

Date of Orders 1,5
o | .

L

1

a

ka

rd

are

linen.

To give sponge bath t% bed patients and bathifg babies,

{e)
(£)
)
(h)
(1)

To clean the wards, |

!
To ensure cleanliness|gf lockers, $ink“etc.

Maintenance of labou:erOms at allrtimes,i

To maké patients to,v?rious‘depaxtments ané s
L . o | ,
To assist nursing officers to serv% food, frui
to the patients, |
.. i

— =1 st vu‘-.a amA__~loar

material,

(k) Any other duty assign%d by the sug%rior.

I
3. The grievance of the applicanﬁ is that fi

against the non grant of uniforb allowance of 8s.1500/-
|
- as is being given to the nursing staff of the hOSpital

Ward Sahayikas are being supplied with 4 coﬁton sarees,

coats and 4 blouses p.a. The 4uality of the sarees is
to such an.extent that it is hqméliatipg for a female_%
' |

As regards the washing allowance, once again,

to wear,

vecialis tomm

ts etc

Incor

rstly

P.2,

Instead

4 petty-
inferior

mployee

She

«ed




|
|

ee 2 4o |

| |
claims parity with Nursing staff épd“demands wéshing alLo%ancg A

- | - £ ._- ac s = m #ha'l- Shp‘ is now rec iVing.

|
4, Even in the case of‘other Group 'D* employees

who are supplied with lesser numbér of sarees washing al |wance

of RkselS5/= p.m, is being paid,- The said amount is very m agre

}
—F Ttoi= ~F ~lmanliness as is
demanded by the nature of her duﬁy.

for a Ward Sahayika who has to maﬁntain 4 sarees, 4 pettj coats
5. The respondents in their reply[affidavit !efuted

the claim on the ground that‘Warq Sahayika is!notawmembér of
the Nursing Staff and that her entitlement of uniforms and

washing allowance is as determined by the Government of India

|
from time to time in respect of all Ward Sahayikas. Tn%‘
respondents denied that tne qga&;ux Ca e el _‘( )

,UJ
to the applicant &re:ei:ih@ pooruqﬁaiity‘ fj

o

6. o Mr.JthNaidu, leafned CQunsel\fo; the appglicant

elaborately contended before me:that the appﬂicantﬁshouﬁd be

L2

treated as a member of the Nursing staff keeping in view the

i
nature of duties perfor yned by her, |
. '

7 The term NuISing,staff must bevgiven the |same

T

meaning as it has been underStoqd by the department over a
‘ |

period of time and is being understood presently, FerJthe

) .2l87

|
it is clear that the revision of uniform al&owance andy_‘~

washing allowance as stipulated in the said letter perﬁained

~nluv +a t+he nursing staff, what has been aﬂplied to tWF

applicant however is the Minisdry Of DEefence U.fle Uaisy sceweo~
under which the washing allowarce is increased £rom gs.4/= to
Bs¢15/~ p.m, There is nothing on record from which it ﬁag be

concluded that Ward Sahayika can be treated'as a member of the

|
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The Commanding| Officer,
Group Captain,| 14 Air Fam-- o
th..2. -

Air Rfficer, Cammanding in Chief,

~l

Head Quarters Training.Command,
IAF, Bangalore

Commanding OPfilcer, No.23, ED Air Fofce,
Avadi, Madrés’ t:r v .

Commandant Air Force Academy,
Hyderabad,

One
One

One

One

YLKR

copy to Mr.).M.Naidu, Advyocate, EAT,Hydsrabad.
coupy to Mr.§.R.Dsvrag, Sr.CGSC,CAT,Hyderabad.
vopny to Libpary, CAT,Hyderabad.

spare copy.
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nursing staff,

8. o It is entirely for the Executive to decideyas
. I

to the gquantum of the uniform, if any, to be supplied to its
II

amount of uniform allowance or washing I
ll
to be paid, The'disparity between washing
ll
allowance that is given- to ghe nursing staff and the Nar? Sahayika

hag peen iu wer . Yl
" A2 mhis is not a gase of ViOlatio“
of Article 14 againat as already-observed, the nursing efu+—

employees and the

allowance that is

formi a separate class distinguishable from Ward Sahayikas who
l I

are Group ‘Dt employees. . o . P

9, It has been very strongly urged by the aPplicant's

counsel, that the quality of the uniform supplied to Wagd Sahay i }—

. M
It has also been contended that it would

 is indeed very poor,

not be possible to maintain the uniform- w1tb the required StANES Jm—
I

of cleanliness with the meagre amount of gs, 15/¥ p.m. that 18
I

being given as washing allowance, Certain other Groupl'D'

female employees who are given lesser number of sarees:and
l | |

pettycoats to maintain are also given Rs, 15/= p.m, as W§Shing

allowance, AsS employees like‘the applicant are requiﬁed to

wear everyday uniform which is absolutely clean there”is a

case for increase in the washing allowancel This contentlon

of the applicant's counsel seems to be genuine. Qonqequently

. I
the respondents may take this matter with the competent author
ll
for a reconSideration of the quantum of washing allowance.ﬁs
II

regards the quality of the uniform that 15 supplied to Ward-
l I

Sahayikas, if there is any grievance; it should be aﬁpended

to by Respondent No. ‘'2°. : |

The application is thus di$poSed of rith the
No order as to costs, F
i [I'

.' I!

Member Agmn,
Dated: 1lst My, 1995 ' s
3&“'{0&\( (

sd ( Die;ated in Open Court ) TJQQGkV 'F{

10.

above observations,
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